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further to amend the Kenla Headload Wo*eE Act,.lg7g.

Prcamble.-rvltBREAs, it is expedient further to amend the Kerala Headload
Workers Act, 1978 ( 20 of 1980) for.the purposes hereinafter appearingt

BE it enacted in the Seventy-first year of the Republic of India as follows:_
l. Shofi.title and commencemehr.-{l) This Act may be called the Kerala

Headload Workers (Amendmenr) r\ct, 2020.

(2) It shall come into force at once.

2. Amendment of section 7.1t section 7 of the Kerala Headload Workers
Act, 1978 ( 20 of 1980) (hereinafter referred to as the principal Act),_

(1) in sub-section 1t;r, for tne words and symbol ,.seventy-frve

kilograms", the words and symbol ,.fifty-five kilograms" shall be substituted;

(2) after sub-section (iL) the following sub-section shall be inserted,
namely:-

,'(lA) No women a:rd adolescent headload worker shall be required
to carry on their head or person at a dme any anicle or articles *eighing more
than $irty- five kilograms.".

3. Amendment of rcctlol 43{n scction 43 of the principal Act,_
(l) in sub-section (U after the words.,rules',, the words,.either

prospectively or retfosp€ctively" shall be inserted.

(2) in sub-scction (2), clause (d) sha be r€letter€d as clause (e) and
before clause (e) as so relettercd, the following clause shall be inscned, namely:-

"(d) the terms and conditions of s€rvioe of officers and entPloyees of the
Board including their r€tirement bctt€fits."
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